NOTIFICATION
Bangalore, dated 6th August 1990. [No. Cl 67 SLV 89]

S. O. 679.- In exercise of the powers conferred by sub-section (1) of section 33 of the
Karnataka Khadi and Village Industries Act 1956 (Karnataka Act 7 of 1957), the Government of
Karnataka hereby further modifies the schedule to the said Act to regroup certain entries thereof as
follows:—

The existing schedule to the Karnataka Kadhi and Village Industries Act, 1958 (Karnataka Act 7 of
1957) is regrouped with certain additions as hereunder :-
Note.- Schedule as in the body of the Act.

By Order and in the name of

the Governor of Karnataka,

(S.G. PRABHU)
Under Secretary to Government,
Commerce and Industries Department.
(SSI Section)



